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Shri D. C. Sharma: Is it not a fact
that this scheme of voluntary disclosure
of unaccounted money has not yielded
even 10 percentof the results which were
expected from it, and, if so, has the Go-
vernment any idea of resorting to normal
practices to find out those persons who
are defaulters in respectof the payment
of income-tax and stop this scheme all
together because it has not proved to be
productive of anything?

Shri B. R. Bhagat: Two schemes have
already lapsed. The third scheme is
the provision in the Act itself, for those
who want toavail themselves. Apart from
that as I said in the earlier reply, we are
constantly taking measures and are try-
ing to find out unaccounted money.

Shri P. C. Borooah : May I know
whether the attention of the Government
has been drawn to reports that a large
amount of black money has been conver-
ted into foreign currency at high discount
rates and if so, may I know what is the
amount detected in the last three years?

Shri B. R. Bhagat: We hear vari-
Ous reports coming from various agencies.

Mr. Speaker: Next question.
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Godavari Rivers
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"Shri D. C. Sharma :

Shri Basappa :

Will the Muinister of Irrigation and
Power be pleased to refer to the reply given
to Starred Question No. 1417 on the 28th
April , 1966 regarding sharing of waters of
Krishna and Godavari among the States
concerned and state

(a) whether any final decision has since
been taken in the matter ;

(b) if rot, the reasons for the delay and
by what time it will be taken ; and

(c) whether the dispute is proposed to
be referred to arbitration ?

The Minister of State in the Ministry .

of Irrigation and Power (Dr. K. L
Rao): (a) and (b). Discussions have
been held individually with the Chief
Ministers of Mabharashtra, Muysore and
Andbra Pradest . The final decision will
be taken after the joint meeting with the
Chief Ministers of the States concerned
the date for which will soon be fixed.

(c) Does not arise at this stage.
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Shri H. C.” Linga Reddy : May I
know whether the previous Minister for
Irrigation and Power also held talks and
failed 2 May I know the reasons why the
present Minister hopes that it will be possible
to solve the problem ? May I know
when exactly the problem will be solved
and the scheme will be taken up ?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed) : It
is correct that my predecessor also had a
talk with regard to these matters and he
was pleased to make a statement before
this House. After that, some of the States

* have again raised a large number of ques-
tions and it is hoped that after they have met
together it will be possible tc reach a settle-
ment.
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Mr. Speaker : I have received a notice
from Shrimati Renu Chakravartty. She
wants Question 407 to be answered. If
the Minister feels that he wants to answer
it, then alone I can take it up.

The Minister of Finance Shri
Sachindra Chaudhuri ) : I don’t —ind.

Mr. Speaker : Request should come
from the Mibister.

Shri Sachindra Chaudhuri: I thought
the request came from Mrs. Renu Chakra--
vartty. I do not make any request.

Shri Nambiar : Under the rules, when
an hon. Member requests thgt a particu-
lar question may be answered, it is up to the
Minister to say that e can answer it or he
cannot. He says be does not mind. This
is not proper.

Mr. Speaker  The rules are when the
question Hour is over, if the, Minister thinks
it is . in the public interest to answer a
question , he can make a request and ths=p
alone 1t can be taken up.
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